CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH
0A 1441 OF 1997 -

Present : Hon’ble Mr. S. Biswas, Administrative Member

Hon’ble Mr. M.L.Chauhan, Judicial Member

Subir Kumar Das,

Sr. Clerk, DP0’s Office,

S.E.Rly. Adra (Under suspension),
R/o Rly. Quarter No. T/40/3]

P.0. Adra, Purulia, West Bengal

VS
1. Union of India through the

General Manager, M/o Railways,
Rail Bhavan, New Delhi-1

2. Div. Personnel Officer,
S.E.Rly. Adra
3. Chief Yigilance Officere (T),

S.E.Rly. Hq. Garden Reach,
Calcutta-43

4. Div. Rly. Manager,
S.E.Rly. Adra

5. ‘Chief Personnel Officer,
"S.E.Rly. Garden Reach,
Calcutta-43
Tl e Respondents
For the applicant : Mr. M.M.Das, Counsel
For the respondents : Mr. S.Chowdhury, Counsel
Heard on : 18.3.2002 : Order on : 3p.3.2002
ORDER ) ’

M.L.Chauhan, J.M.:

This application has been filed by the applicant, praying for
revocation of the suspension-order dated 16.8.95 (aﬁnekure-D);
2. At the relevant time, the applicant was working as 'Sr. | Clerk
in the Settlement Section of DRM’s Office at Adra. By an order dt.
8.7.94, the applicant was placed under suspension 6n the ground of
detention in police custody on 1.6.94 for a period exceeding 48 hours
vide annexure-A. The said order was reyoked by an order dt. 6.12.94
after the release of the applicant on bail. Thereafter by the
impugned order dt. 16.8.95 (annexure-D) the applicant was again
placed ' under suspension on account of the fact that certain

kﬁiﬁsciplinary proceedings/investigation were pending. It is contended
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by the applicant that élthOUgh suspension order.in respect of some
other persons similarly stiatued, who were also accused in Crl. Case

No. '74 of 94 of IRP/Nellore, has‘been withdrawn and they have been

reinstated in service, the applicant has been discriminated inasmuch
, ,

as his suspension has neither been revoked nor he has been reinstated
in service. Accérding to him, this action of the respondent
authorities is not only violative of Art. 14 of the Constitution, but
: ~also violative of Articles 16 and 21 of the Constitution; Hence this
| OA. ‘ | .
3. The respondentsvhqve contested the applicéﬁﬁ?lby filing a
written reply wherein it is'submitted_that_on receibt of a lettér from
the Viéilance officer (&), S.E.Rly, the applicant was'placed under
suspension w.e.f; 16.8.95 (annexure-le. It is also submitted that a
chargefsheet has been filed by the police in the court of VI‘Addl.
Sessions Judge, Chennai and case is under trial. It is contended that
the applicant haé been placed uﬁder suspension not on account of his
involvement in the crihinal case which was pending at Nellore bbt
because of his involvement in another criminal case pending at
‘Chennai. |
4. We have heard the 1d. counsel for the parties and gone through
the pleadings of this case.
5. "~ The 1d. - counsel' for the applicant has submitted before us
that since the’applicant stood acquitted invCrl. Case No. 96 of 1994
by the 1d. Special Judicial Magistrate of 1st Class for Railways,
Nellqre vide order dt. 10.1.2002, copy of which producéd before us,
and as the applicant was suspehded on account of his involvement in
this criminal cése and that annexure-0 i.e. ' the suspension order
'ifself_yoes not specifically states the reason for placing the
applicant under suepsnsion, as such, there is no justification in
continuing the applicant under suspension after his acquittal ‘in fhe
criminal case referred to above.. ’He has also submitted that other
co-accuseds in the aforésaid ériminal case have already been

ngginstated and therefore, the applicant should also be reinstated in
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service.
6. On hearing the - submissions of both parties and on going
through the materials on Eecord, we are of the view that the

conténtion of the 1d. counsel is misconceived. fAs already stated

above, the applicant was placed under suspension for the second time

by the impugned order dt. 16.8.95. It is the‘specific case of the

respondents that the said suspension order was issued on the basis of

a letter dt. 1.8.95 réteived from the Vigilance Officer which has
been annexed as Annexure-R1 to the reply. On a perusal of this
letter, it appears that there was a CBI investigation at Madras in

connection with diversion of Railway Wagon meant for Arakkonam to

. Royapuram Goodshed forging the RRS thereby causing pecuniary loss to

the railways and as per CBI investigation report, the applicant and

some other persons were involved in that  fraud case. It was,

.therefore, advised to piace the applicant under suspension pending

" final decision in the said CBI case. We further find that there was a

handwritten endorsement dt. 16.8;95 on this letter wherein it was

directed that the applicant should be placed under spension

immediately. It is therefore, quite clear that the applicant was not
placed under suspension w.e.f. '16.3.95 (annexure-D) for his
involvement in the criminal case pending at Nellore but because of his
involvement in a CBI case pending at Chennai. Therefore, the
contention of the 1d. counsel for the applicant that since the
applicant stood acquitted in the Cfl. Case No. 96 of 1994 by the
Spl. Judicial Magistrate, Nellore, and sinée other co-accuseds in
that case, haviﬁg already been reinstated, the applicant should ‘also
be reinstated, éannot be accepted. 1In this context, we may refer to

the decision of the Apex'Court in the case of Secretary to Govt.,

Prohibition & Excise Deptt. -vs= L. Srinivasan, (1996) 3 ScC 157

ﬁherein it has been observed that the Tribunal shbuld not interfere

with the suspension order or charge-sheet in the case of pending

bii;iminal cases as it was not an appellate forum and such a decision is
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13. Sona Subbarayudu 6 Sivaramulu, T o ‘X
- .gon of Subbarayulu, 35 Years,
Driver of Lorry No .AP-26- T.2552,
‘sirival Vengampalli, Atmakur Mandal ,
Nellore. Distrlct%b N .

14. Sannha Narayana,
. Sson of Penchalaiah; 18 Years,
sirivel Vengampalli,
Atmakur Mandal, Nellore District°

15. Vannam Rangaiah, 8/o Penchalaidh,
: 30 Years, Drivex of Lorry Mo AP.26~-T-4896,
Lingamoalli Podalakur Mandal, Nellore Dtst. and

16. Sana ‘sundaraiah, '
son of Subbarayudu, Sirivel Vengarpalli, - Cee
Atmakur-“andal, Nellore Dlstrlct . ~ wis , hccused.

™ .
L3 ‘ t

This case coming on “this day before me tor £1nal dlsposal
in the.presence of Public Prosecutor @or the Complainant and of
Sri P, Balaramaiah, advocate for Ax=3 to A«5, and-Sri K, Anantha-
sathyanarayana advocate for: 6eh accused, and Sri DI dMuni sundaran,
advocate for A«7 £6 A=11, A=13 to A. 16, and thé case:- against
A.y, A<2 and A=12 split up and NB“S. pendinj; this Court delivered

the fOIIOWlngo~

JuDGHMENT

1. The Tnspector of Police, Railways, Nellore, filed

_ charge sheet against the accused for the offence Under Sec.379,

420, 446, 468, 471, 472 r/w 120-B 1,p.t. the brief facts of the

case are tnat A.l is an accused along wlth othsrs in C.C.Nos.150/83,
and 151/83 V1 tiunsif Magistrate Court Visakhapatnan. .1 along

with others also diverted the wagons to false destlnatlonc viz.,

VSanath Nagar: Barhakulam and other placcs previously. It is notlced

by Li.W, 41 in XR message datod 07—12 1993 and connunicated for all
Railway Stations; stating that two books of blank RRs bearing

Nos. from. 658508 to 658600 of Seouth Bastern RaileY were stolen

and they were missing .’ Hav1ng come to know about the mlssing of
above RRs-, a~1 to A=b plannlng to obtain the ‘s aiie for making use
of them.fradulently and to have wrongful gaan by using the same.

A3 dishonestly recelved ahd retained tho above stolen ‘RRs. Having
come to know sbout the poésession of stolen RRS. py A=3, H=1 to A-10
entéred into Criminal consplracy Wlth common Jntentlon.to comnit
thuft of Railway prOperty booked consignments by diverting railway
'wagons to their ConVCnlent elaee statlons by using forged RRs, by
changing vehicle gujdences and by cheatful means and in furtherance

of their Criminal con891racy A-6 at the instancezof A-1 filled in

. o ’
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IN THE CUURT OF THE SPECIAL JUDICIAL MAGISTRATE OF I CLASO
. FOR RAIUMAYS, NELLORE ,
Dated Jthis the 10th day of January, 2002.

- ,,!

‘ﬁ i ‘ 13‘3'.‘e*s<=:nt
f;_"gri M, Anand, B.A., LL.B.

v 01.3u6141aqlstratp of 1 Class for
/RallWGYJ, Nellore.

C.C. N0.96 of 1994

- Inspector of Police, _ N .
Railways, Nellore. .. e - Coanlainant.

vs .,

1. Vanapalli Venkatakrishnaji Rao,
.Son of Suranna, 44 Years,
Cloth Business, 25-1-1725,
Annapurnaama pet, Rajahnuddyy,

2. siddani Venxataswamy,

Son of late 8.5, Rama iurthy, )

38 Years, Block No,49, s.13, Colony,

West Mareddipalli, Secunderahad;.. -

(Case aﬁainst A-2 SD]lt up and _ -, -
numbered as C.C.8/2000, on 27-1-2000) '

3. Subir Kumar Dass,
Son of “ratapchandra dass,
41 Years, Senior Clerk, Settlement Sectiun,
DpO Office, ADRA Junction, West Bengal State;

4, G.C, Mahanandia,
Son of Eswar 1ahanandla,
38 Years, S.C., Goods Train 'ujld,
Gharalguda, S.€. Railway, Orissa State;

5. Arjani Dharma Rao, , ! “
_Son of Ramanma, 42 Years,

H.T.W.C., SE Rly,

Gharalguda, Orissa.Btate;

6. Kirla Jagan Mohana Rao,
Son of Appala Naidu, 18 years,
Dibbagaddivalaga, Bobbili Mandal,
Vi jayanagaram District; » .
7. Aytha Venkatasubrahmanyan, - ,
Son of Venkatarathnaiah, 53 Years,
Manager, -Simhapurl Steels, H#llore,

8. Kethureddi Gopal Reddy,
‘Son of sundararami Reddy, 39 Years,
NK-783, Railway Quarter 1Ho.53/C,
Nellore; ° ‘ o ‘

9. Painapuram Jayaranaiah, S/o Ayyavara»su bt aidy,
40 Years, Khalasi, IOW office, Mellore,
Rly.Qtr.No.99/D, Wear R.M,Pet, Nellore;

10. Thota Janaki Srinivasa Rao, ‘
Son of Gurrapa Maidu, 25 Years,
RPF Constable 944, R’ Post, Nollore~

11, X ‘Guntaka Venkataranana Reddy,
Son of Bakki Reddy, 30 Years,
Driver of Lorry Ap-26x%-6575,
DL .:No.675/NLR/82, Kalyanamandapanm,
Pappula Street, Nellore;
12, . Adi pareddy Sanjeeva Reddy, $/o Ramachandra Reddy,
20 Yrs., 186/6, Sivaji Nagar, Papnula Veedhi,Nellore,
"(Case against A-12 spllt u? on 12-12-2001 and number ed
as C,C. N0.125/2001) I3

_ ‘ ‘, ) - . rvg
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R,R,lM0,C~658556 mentioning Sri Krishna 5teels, Hellore as consignees
and Padugupadu as its%gestination, A-7 to A-10Q fradulently got
unloaded M.S.-iron plates weighing 254.45 Tennes worth about
Rs.35,00,000/~. and+A-11 to A-14 in course of same--transaction
"assisted other accused in the disposal and concealment of. stolen

M,S, iron plates from the Padugupadu Railway Goods Shed,

2. After artesting'all the aCCuaed-they‘had confessed
that they had committed the offence i.e, theft of 254.45 Tonnes
df M;é; iron plates from Padugupadu Railway yard by producing
fdrged R/R. £111ed in by A-6 .and cheating L.,W.1 by producing
the same., After completing .the entire investigation the charge

sheet was filed. - . S

3. von appearance of the accused copies of -ddcuments

.wera fufnished ﬁo taem and examined Under Sec.239 Cr.P.C.
A caarge Uddér Sec.120-B I.P.C. against A-1 to A-16, u/s.379 IAC
agaids£ All. A-2 and A-7 to A-16, u/s.420" IPC against A-1 to A-3
‘and A~7 to A-9, u/s 466 IPC against A-6, u/s. 468 TPC against A-1,
A 2 and A~5 u/s 465 End 471 1PC against A-4 and A-5. u/q 472 120
'xgmxnxx and 467 IPC agalnst A—1 and A—2 have been’ framed read over
| and eXplalned to them in Telugu. A-l pleaded guilty and admitted
the'offence. A—2 to a-16 pleaded not guilty but claimed to be
eried. .

‘4: As A~1 pleaded guilty, the qase ‘against A-2 to A-16

was split up and numbered as C.C 96/94

5. : T6 prove the guilt Qf the accused 2 to 16 prosecution

has examined P,Ws.1 to 18 and Exs.,P.1 to 12,22 and M,0s,1 and 2 wnarked.

"6. As A-2 was not appearing before the Court, WBWs. was
issued and split kk® up the case against hin on 27-1~-2000 and

numbered as C.C, No,8/2000.

7; As NBNS pending agalnst A-12, the case also split up

c.t

against him and numbered as C.C,No0,125/2001 on 12-12-2001.



g. -After the prosecution evidence is.closed accused
A-3 to A-11, A—13 to A-16 exanined Under Seo.§1§ Cr.P.C.,'they
‘denied the’ prosecution story ‘and Exs.D.1 and D-2 portion of

162 Cr.P.C. statements of P.s.l "and 3 respectively marked.

9, The point for consideration is, whether. the

prosecution has proved the guilt of the accused beyond all

, ‘reaspnable doubt ?

10. S. Balarami Reddy(P.w.1) has stated that he is

““'a resident of Kovur .and Retired. Goods Supervisor. breviously

‘he worked as- Goods Supervisor, padugupadu Railway Station from
1991 to August, 1994. oOn 13-5-94 he was on duty £rom 6.00 AM.,

to  18-30 Hours, on that day Six Wagons of iron have been reached
padugupadu Railway Station. Out of Six wagons‘s wagons stationed
.in' the said Railway Statlonand Slx wagons were delivered to Balaji-
Steels, Nellore. On that day at about 5. 00 p.u ! tWO persons cane
to him and introduced thcmselves as Gooal Reddyj RSF, Mellore and °
J ayaramailah, working inALngineerlng Department Raliways, and asked
to deliver the. 5 wagons statlno that thoy cane in the nane of
KrishnagReddy.v3%%5%’cards were not found in all the wagons.

. pecause of. that he did not ngo dolrvery to bopala Reddy and Jaya-
ranaiah under the pretext that they did not proﬂucP any Railway
retelpt ~ Both of them LnSlsted hin to deliver the goods in the
five Wagons executlng 1ndmmn1ty bonds upon that he gave message to
Rokoro Steels City, requestlno to furnlsh full oartjculars in res-
.pect of the 5 Waoons as they 'did not contain seal cards. On 14-5-94
at about 16-00 hours, ‘the Sald“perSoﬁS again came to him and

asked delivérYrof the 'goods in the said 5 wagons.Aghe refused to

do the same, then they left that place. On the next day himself and
Station Master found the 4 wagons were unloaded and placed on the
ground and the . 1oad in another wagon was found aissing. GopalReddy
ana Jayaramaiah came to his office and placcd Rallway Receipts on

his table and went away. BFX.P- 1 is the Rallway Receipt Mo.E-658556,

dt.2-4-1994. Immediately he tanled the contents in Ex.P-1 with the

o) —
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contents in the tariff and with the circulars already issued by
Div1sional CommerciaLmManager, Vi)ayawada for the m1551ng of
property in One wagon and conLacted with the Commer01al Manager

. L]

he advised him to give tomplaint to the Police. ' He has given

complaint with the Police i.e. bx.i-Z. M.0,1 missing ti,5. iron

sheet(Sample). M,0,.2 another M,5, iron plate(sample).

11.- M.A. Aslam(P.V ?) the then Goods Clerk, Padugupadu
‘Railway Station has stated that on 13-5-94 he has received 5 wagons
of iron from Bokoro'to Padugupadu. He :nformed P.W~1 about the
placement of iron. . He used to look after loading and-unloading
in the. yﬂxx yard and < e 1 used to look after delivery and bookings.
Nobody . came to him or P -1 for delivery of iron placed on the A
yard of Padugupadu Railway station. on 15-5~94 in the morning
N .1 informed him that 4 wagons, were unloaded and the goods in
- One wagon were, m1551ng but he never informed him about the CUlletS
| He denied the sugges tion made by the Senior?ﬁublic Prosecutor
that he stated before the Dolice as in Ex, p~5 ﬂe fur ther denlod
‘that A-2, A-7 to A-9 had come to ? Wy and demanded to deliver the
goods in the 4 wagons in his oresence ' He furthcr denied that
he is having acquaintance with A-q Gopal Reddy and A-9 Jayaramaiah

He further denied that he is Speaking false to help ‘the accused

12, Vv, Venkaiah(P.W.B). Hamali Padugupadu Rly.Stn,,
has stated that on 13-5-94 evening 5 or 6 persons came to P~

and asked him to deliver iron placed in the yard Padugupadu Railway
Station. On 15—5-94 p V-1 ‘informed him that one wagon of iron

was missing;_ In cross'examination by Senior Assistant'eublic
Prosecutor P, N-3 denied that he knew A-8 and A~9.' He.further

denied that he has stated before Pollce ‘as in Bx.,P=- 6

13, Yanamala Ranana'éeddy(P.W.4)_has stated that
he does not know anything about the facts of this case. Police
never exanined him. He does not - know A-2. He -denied a suggestion |

that he has stated before the Police as in Ex p-7 and spe aking

L]

false to help the accused. ff
: . o
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'14.. n. Srinlvasulu Reddy (D 1.5 ) has stqted thﬂt in the
»

year 1994 one person came to Slvapriya LOde, Nelloxc and introduced
'himself as b.yn owamy and that he allotted a room No, 106 and on
the.next day he had shifted to hoom 110,204 AC. 3 o= 4 days after
.he left.the Lodge without paying any amount.~.0n'the nekt day one
person cane and paid Rs:l;300/¥ on behalf\of swamy.‘ lle never saw
the: said swamy prior to coming ,to his Lodge., ' In cross exanination
by the learned Advocate. for A-6 p.W-5 admitted that Railway Police

never—taken any document f£rom him to. show. that‘he was:working as

Receptionist inh Sivapriya Lodge, Nellore. .

lS. IV{ venka Reddy(P.?.6) has stated that ithhesyear
1994'he worked as‘heceptionist in'Madhura dege. 4 or S.years hack
“6¢11¢é %ame'totﬁadhura“bodge and checked the Registers., He again
';stated that 4 or's years back he has stopped working in’ the said

Lodge. Ty He stated before the Police

as in Ex p- a

"‘_ 16. I Jawahar(P Nn7) has stated that he knew L 7,8 and

_h-7 but they never approached him and never asked him to supply

gas cylinders 1n order to cut iron sheets at Padugupadu Railway Sta-

—~

tion. Ll« 8 and A—7 never paid Rs. 2000/- in advance He denied a

suggestion that he has stated before the Police as in Ex.P-9, and

o

' peaking false to help £'he’ accused.

- -

¢
!

17, A Papi Reddy(P W, 8) has stated that he does not know

A-z and never brought M. S, iron plates from Hadras to Nellore at the

'instance of A—2 and never worked as Driver in Lorry No AP—26-T-1879.

qe denied a suggestion that he has stated before the Police as in

Ex P 10 and speaking false to help the accused

18. Balabai(nlt /has stated that he worked-as Asst.

Commercial Tax officer, Nellore from 1988 to 1996. He does not
know anything about this case and was not examined by Police. He
denied a suggestion that he has stated before the Police as in

EX.P- 11 and speaking false to help the accused
g -
bl

- o - rw e e [ e s —— =




|
l
|
'
t
H
.

recovered

. h9¢p the accused,

at 4,00 P.W;:A-8 and Ag v
He signed in

" Nellore,. He

arrested A-2 and a-7 and.seized M.,S

Rubber stamp
bilxs from A-2 under nahazar.

‘S ame day A-l was arrested in Room No 205 of

tion that on 24 5-94 A-ll to A=
under panchanama. He further denled
transactlons dated 16~ 5 94 17-5-94

happened in his presence

signlng

stated ‘that he do"s not know

'that he is speaking false to help the accus ed,

°*
~
4

19. U, Chenchaiah(P.W .10) the then Junior AésiStant

District Industrles Offlce, Nellore has stated that he never veri-

fied his Office records and did not furnish any information

rith

-l

regard to Srikrishna Steels, .206/A, Nellore. He denied a sugges-

tion that he_ has stated“to.the Police. as in LV.P 12 and speaking {

}
false to help the accused, -

20. ‘K, Ryvindra Babu(°.J 11) has stated tnat he does not ‘

know anything about the facts of thlq case. . In the year 1994

Police obtained his signatures pn white Pagers and nothing was

. He denled a suggestlon that he is speaking false to

- .

121, V. Pattabhirawaish(2.¥,12) has stated that on 16 5—94

ere never arrested in his presenc
the mahazar in the 0ffice .of Pircle Insnector CR

denied that on 17= 4-95 at about 2 OO P M PoliCe

2. plates in 3 lorries and also

with letters Srikrishna Steels, Hotel Bills, Telephone

He denled a suggestion that on the

Iadhura Lodge and seized

, sult Case containing 4 Rubber stamps w1th letters of Rurkela Steel
Authorities'

and rocords under cover of mahazar. I1e denied a sugges-

Jb were arrested and seized 3 lorries
a suggestion that the entire
24-5- 94 and 27 5—94 here

and socaling talse to help the accused,

'

. He furthcr stated that hc °lgncd 1n ﬂll the maha?ars without

going through the contents thereln and he is in the hablt of

documents w;thout know;ng thc cantents

A

S22, Nachar Rao (P.J 13) thc then Constable, GRI’ has

anythlng about thc facto of thi”

case,
... He denled a suggestlon that. \-11 to A-16 were arres ted in hJo
presence -recorered,the case prOperty and interrogated in his
presence and accused adnlttcd the offence ’;e‘denled a sugyestion .

B



:*fF 23, T. Raju(P.W.]ﬁ)‘has stated th'at he never acted as
mediator and nothing was se1zed ‘in his presence from the scene of
?f: L offence and does not know any thing about Lhe facts of the case.
'; ) Some unknown persons obtainedﬂhis signatures on the mahazar.
fle denied ‘a suggestion that on 16-5-94 at 10-00 A..lL., he has
observed the scene of offence, ‘and seizure of 6 Gas oOxygere
cyl&nders, ‘one Indane Gas. cyllnder, oné meter tank requlator,
meter spanners and cutting articles under mahazar and Spcaklnq
false to help the accused. |
24, B, Om sankaf(P.W.lS) has stated that he does not know
anything=about the facts of the case. Police never arrested A6
T and -nothing was seized .from his possession and nothing was drafted.
on the request.of Constable he signed on mahazars. He denied a
2 e . suggestion'that ALg vwas arrested as shown by A-1l ané obtained
the signatufes of A=6 in six papers as if in Railway receipt in
his'presencé.and'draﬁted mahezar. He .denied a suggestion that
che is speaking false.
25. Though the prosecution has exaiiined 2.0's,1 to 15
they never supported the case of »rosecution.” All the witnesses

turned hostile ahd hot willing to support the case'of;proSecution.

t

26. hventhough nunber of chances have been given to the’
prosecution, Po1ice did not produce the witnesses to adduce their

evidence. COurt has written 1etters to Super;ntendent of Police,

- - - e

Railways. Guntakal Deputy Suaerintendamt o£ Police Rallways.Nellore,
and otation House Officer, Rallway Police Station, Nellore to serve
the summons to the witnesses and to proouce them before the Court.
‘But no proper reSponse was there and the witnesses were not produced
before the Court, therefore the evidence of some of the witnesses
has peen closed. | The‘noh;éthinetion of investigating Officer is
fatal to the oaSe of the proseoution. As the evidence of P.¥s.l to
15 is incon51stent the exanination of Investigating Officer is
essential. Nothing is stated by PMs,1 to 15 in ‘favour of the
prosecution or the accused had committed the alleged the offence.

Therefore there is.no cogent and ‘¢linching evidence to prove the

besn
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guilt of the accused- as allegediby the~prosecd£ion:

27, The:eggre from the above reésbns, I an of
the opinion that prosecution has failed to prove the .guilt.

of the accused béydhd all reasonable doubt,

[ *

28. AccOrdiﬁgly~I found the.accused'not‘guiity .

with hhicﬁ-tﬁey Have been chardéd. | : ,.“" :

=~ 29.. In-the result, A~3 to a~-%1, and A,.13 -to A, 16

are acquitted under Section ?48(1) Cr.p.C, Thelr_ball bonds

shall stand cancelled The order regardlng the case Jproperty

shall be passed in the split up ‘cases Whlch are pending,

-~
- .

P "
.

- Typed to my dictation, corrected and pronounced hy e
in Open'Courb this the 10th day of January, 2002,

Co

- T T spl,Juﬁl R glqtpé@gmof T Class for
De - .. Railways, Nellore,

Adpendix of Evjidence

. Hitne€sses bhxaunined
for Prosocutlono- : . toe

.11 l S.

. .

Balaraml Meddy, the then ‘Goods )uperVisor Paduguoadu,
P.,MW.2: M.A. Aslam the then Goods Clerk, Padugupadu Rly.Stn,

ol 3~ V Venkaiah Hamali, Padugunadu Rly.utatlon-

ol 4 Yanamala Ramana Reddy;
PW,5: D. Srlnlvasulu Reddy; |,
P.W.6: V., Venka Reddy;

B.7: I, Jawahar;
PW,.8: A, Papi Reddy;
P,W.9: K. Balabai, the then Asst, Commercial Tax OFFicer,Nellére;

W,10: U. Chenchaiah, the then Junior Assistant, District
Industries Officp Nellore;

PW,11: K, Ravindra Babu; :
P ,12: V, pattabhiramaiah; = ~

Vo13:s P. Nacharaiah, the then Constable, GRR nwlloxe
P.W,14: T, Raju; o R
P,W,15: B. omshankar. S ey
for Defence:~ None,

Documents marked

' EBor Prosecution: -
Ex.P-1;‘R.R.'No.Egssasss;

E*.?éZ: Report givén by PW,1; \
Exgé-Z:'162vcr.P C. Statement of L-"'j 1; (a portion)
Ex.P-4; 162 Cr,P.C. statement of P¥,7(a portion)’
Ex,P-5: 162 Cr,P,C, statement of-P¥,2( a portion);

s
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Ex .p-6: 162 Cr.P.C, statement of PW.3 (a. portion)
Ex.p-7: 162 cr.», f statement of kvi- 4;

Ex;p-8: 162 Cr.P.C. statément of Puie;

"BX ,P-9: 162zCr;P.C;jstatement;of'PW?77

E*:P-iO: 162 Qr.P.C._siatement,of PW-g;

Ex.,P-11: 162 Cr.P.C, statement of Di-9;

Ex.p-12: 162 Cr,P,C. statement of PW-10; ‘ .
Ex.p-13: Signature of PW-11 in mahazar,. dt.16-5-94;
Ex,P~14: Signature of PW.12 in'mahazér; dt.i645494;
j.Ex.P-lsn.Signaﬁqge.of.PWeJZ,in mahazar, dt,17-5-94 at 2-00 M ;
Ex., P-16: Signature‘of,EW-12,in,mahazar dt.24- 5-94'
Ex.Pp- 170'Signétdré‘of"ﬁ4-1é in'mahazar dt. 27»5 94
'EX.P-18: Signature of #-12'in malrazar, ' ‘At 2725294, -
Ex,P-19: Signature of Hi-13 in mahaZar;,dt.2455-94;“.”ﬂ
Ex.P-20: Signature of P»-13 in mahazar, dt,27-5-94;
EX.P-21:. Signature. of Pi-14 in mahazar, .dt,16-5-94;

'Ex, P;22;~Signature'oﬁ PW-15 in mahazar, dt, 05-6-1994; .
for Defence: - ‘ o |
,Ex.Del. A portion in the 162 Cr.~ -C.+ statement of A1,
Ex.D-2: A portion 1n the 162 Cr P.C, statement of Pii.3;

. . -iMaterial. Ob*ects marked
M.0,15 M.S Iron plate (samplé) 1£t.x1ft
M.0, 2: M S Iron plate (sample) 1ft x 1ft.
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